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TS(M) Case No. 114/2020 

 

11-03-2022   Learned lawyer for both sides are present.         

     Respondent/Opposite party has appeared in court today and 

moved a petition No. 1216/22 admitting the fact of marriage with the 

petitioner but denying the fact that she had a peaceful marital life 

with the petitioner. So she has been living separately from him. Now, 

she has no objection and any claim whatsoever in the form of 

permanent alimony and any other relief from the petitioner in the 

event decree of divorce as sought by the petitioner is granted.   

   This is an application u/s 13(1) (i a) (i b) of Hindu Marriage Act, 

1955, seeking decree of divorce on the ground of cruelty and 

desertion. However, after filing the suit, the presence of the 

respondent/opposite party has been secured after much effort on the 

part of the petitioner but on appearance the opposite 

party/respondent expressed her mind in court by filing petition No. 

1316/22 through her counsel that in the event of granting decree of 

divorce as sought by the petitioner she has no objection whatsoever 

and no claim from the petitioner in the form of permanent alimony 

etc.    

  From the facts narrated, it has become crystal clear that 

marriage has been broken between the petitioner and respondent 

beyond repair. 

  Situated thus, forcing the parties to proceed further with the 

case would be a futile exercise because respondent in clear terms 

expressed her mind that she has no interest in pursuing the case 

anymore.      

  Given the conduct of the respondent, the allegation made by 

the petitioner in his petition u/s 13(1) (i a) (i b) of Hindu Marriage 

Act, 1955 is found to be backed by cogent and sufficient reason.  
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O   R  D  E  R. 

 

   Considering therefore all the facts, this court is of the 

considered view that there is no point in pursuing a dead case at the 

cost and peril of the parties.  

  Accordingly, decree of divorce as sought by petitioner u/s 13(1)   

(i a) (i b) of Hindu Marriage Act, 1955 is hereby granted.   

  Let prepared the decree accordingly.  

  

      

                                     (C.B. Gogoi) 
                                                                          District Judge, 

                                                                        Sonitpur,Tezpur 

 

 


